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14 124001 	This 1995 matter has been 	 12•9 

t't I fixed to this day for hearing and  

L 	ec 
final Cisposal at the admission stag4.  

During mention hour on behalf of 

Shri D.S.Nishra, learned counsel for 

the petitioner an adj ournrnent was 

sought. As this is an year old matte: 

and Several adjOurnrnents have been 

granted in this cases the prayer for 

adjournment was rejected. hen the 

matter was celled, none aoeared for 

the oetjtioner. In view of this, we 

have heard Shri .C.Rath, learned 
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Addl.Standing Counsel and perused t 

records. 

in this C.A. the petitioner 

has prayed for a direction to 
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respondents to dispose of the appea 

pending with D.R.M.S.E.Railway(Res. 

within a stipulated 
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period. Applica t, 't 

according to his version is working 

as Traction Foreman in Electrical 

Loco Shed, Eandemunda. This 0.A. h 

been verified and filed on 4.7.1995 

Respondents in their counter have 

statedthat the applicant had been 

transferred to Bhilei and has been 

relieved from Eandamunda on 

15.5.1995. This has been mentioned 
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in Page-2 uf the counter and has not 	 'QQ 

been denied by the apolicant by filing 

any rejoinder. In this View of the matte 

this O.A. is not maintainjible before 

this Bench of the Tribunal. Furthermore, 

the prayer in the U.A. is for dispOsal 

of ikraz apel at Annexure-4 which is 

dted 29.4.1989 and the applicant has 

approached the Tribunal oniy in 1995. 

Moreover, Annexure-1 is addressed to 

General Manager, S.E.Railway, whereas 

the urayer is made for direction to 

D.R.M., S.E.Railway(Res.3) to dispose 

of the appeal. In view 3f the above,  

we hold that the C.A., besides being 

not maintainable IS devoid of any merit 

and the same is, therefore, rejected. 

No COStS. 
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